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The tenders are invited through GeM Portal for Annual Contract for
providing Security Guards/ Peon at Area Offices under Regional
Office, Secunderabad from Reputed Man Power Services. The Bid
may be downloaded from NSC website www.indiaseeds.com. The
|last date for submission of Bids is 29.05.2023 at 2.00 P.M. and will be
opened on same day at 2.30 P.M. The detailed terms and conditions
can be seen from tender schedule/ website. Any changes will be
placed only on NSC web-site

?’ 25-21/7/3/1, Tarika Orion, EastAnand
'éﬁ?éﬂﬂ Bank Bagh, Malkajglrl Hyderabad-500047

Whereas, the authorized oificer o The South Indian Bank Ltd., issued Sale
notice(s) calling upon the borrower to clear the dues in gold loan availed by him. The
borrower had failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned will conduct auction of the gold
ornaments strictly on "As is What is Basis" & "Whatever there is Basis" &
"Without recourse Basis". The auction will be conducted in the branch premises
on 12-05-2023 from 12:00pm to 03:00pm for the borrower account number:

Reglstered Office: Hmdu;a House, 171, Dr. Ann|e Besant
Road, Worli, Mumbai- 400018
Corporate Office: No. 27/A, Developed Industrial Estate,

Guindy, Chennai-600032
Branch Office: 2nd Floor, T19 Towers, Ranigunj,
Hyderabad - 500003
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Sd/- Manager, The South Indian Bank Ltd.

No. 6(2)/HRINSC-HYD/2023-24 (A BRITTO)
DATED 04.05.2023 REGIONAL MANAGER

» ' U
Plot No.135, 6th Phase (IX Phase Circle),

Opposite Park, KPHB Colony, Hyderabad-500072.

Whereas, The undersigned being the authorized officer of Union Bank of India,
KPHB 9TH Phase Branch, Plot No 135, Godha Nilayam, 6th Phase Kphb Colony,
Kukatpally, Hyderabad under the Securitisation and Reconstruction of Financial
Assets and Enforcement Security Interest (Second) Act, 2002 (Act No. 54 of
2002)and in exercise of powers conferred under Section 13(12) read with rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
30/01/2023 calling upon the borrower Mr Vemulapalli Murali Mohan S/o. Mr
Venkatramaiah Vemulapalli & Mrs V Suneeta Wo Mr V Murali Mohan to repay
the amount mentioned in the notice being Rs.62,22,601.67 (Rupees Sixty two
lakhs twenty two thousand six hundred one only and paise sixty seven only)
within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under Section 13(4)
of the said Act read with rule 8 of the said rules on this 02nd of May 2023.
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Union Bank of India, KPHB 9TH Phase Branch, for an amount
Rs.61,71,302.67 (Rupees Sixty one lakhs Seventy One thousand three hundred
and two rupees sixty seven paise only) and interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available to the borrower to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
All that part of the property consisiing of Duplex Flat belonging to Mr Vemulapalli
Murali Mohan S/o Mr Venkatramaiah Vemulapalli, situated at Flat No.301 in 3rd
Floor and Flat No 401 in 4th Floor of Sree Sai Nilayam apartment on Plot No.35, In
Sy.Nos 33, 34 part, 35 part, 36, 37, 38 and 39, Situated at Sarojini Naidu Nagar,
Ravindra Co-operative Housing Society Ltd, Guttla Begumpet, under GHMC RR
Dist, Hyderabad, Telangana State, and entire apartment building bounded by: East:
30 ft Road, West: Plot No.59, North: Plot No.34, South Plot No.36.

Dater 02-05-2023

Place: Hyderabad Union Bank of India

Authorised Officer

@ 1DBI AN | IDBI BANK LTD.

ZOMNAL OFFICE,
¥ 5-5-89/1 & 2, Chapel Road, Hyderabad-500001, Ph.No.040-67684283

POSSESSION NOTICE [under Rule 8(1]]

Whereas, The undersigned being the authorised officer of IDBI Bank
Limited under the Sacuritisation and Reconstruction of Financlal Assels
and Enfarcemant of Securily Interast Act, 2002 (54 of 2002) ("the Act"and In
exercise of the powers conferred under Section 13(12) read with rule 3 of
Security Interest (Enforcement) Rules, 2002 issued a Demand notice dated
10.02.2023 calling upon the Borrower : Shri Paturi Murali Krishna,
S/o.Satyanarayana 1o repay the amount mentioned in the notice being
Rs.26,58,059/- [Rupees Twenty Six Lakh Fifty Nine Thousand and Paise
Fifty Mine Only] as on 08.02.2023 plus applicable interest and charges
therean within 60 days from the date of the receipt of the said notice

The borrower having falled to repay the amount, notice Is heraby given 1o
thea borrower and the public In genaral that the undersigned has taken
Possession of the Properly described herein below in exercise of powers
conferred on him'her under sub-section (4) of section 13 of Act read with
rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the
03" day of May, 2023,

The borrower in particular and the public in general is hereby cautioned
nat o deal with the Property and any dealings with the property will be subject
to the charge of the IDBI Bank Limited for an amount of Rs.26,59,058/-
[Rupees Twenty Six Lakh Fifty Mine Thousand Fifty Nine Only] plus
applicable interest and charges thereon

The borrower's attention is invited to provisions of sub-section (8) of section
13 of the Act, In respact of time available, to redeem the secured assets

DESCRIPTION OF THE PROPERTY

{As per the Registered Sale Dead No.10920 of 2019 dated 23.07.2019)
All that the Flat bearing No 402 in Fourth floor with a plinth area of 615 Sft
(including common area & Car parking) together with undivided share of
land 22 5q. yds {out of 530 Sq. Yds) in Block No. 3, on Plot No. 10 In -WHITE
FIELD APARTMEMT- in Survey No. 146, forming parl of layoul called
“JAYABHERI PARK- developed under HUDA Pearmit No 5844/MP 2rHUDAMSE
situated at Kompally Village. Gandimaisamma-Dundigal Mandal, Medchal-
Malkajgiri District, Telanana State, and bounded by:
For land/plot: North: Plol No. 11, South | Neighbors Land, East © 30 wide

Road, West: Flot No.13. For flat ; North:Flat No. 403, South | Opan 1o
sky, LI & Staircase, East : 5" Corridor Wast: Open 10 Sky
Date :03.05.2023 Sd/-Authorised Officer

IDBI Bank Limited

Place : Hyderabad

Whereas, The undersigned being the Authorised Officer of /S HINDUJA LEYCAND FINANCE;
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) R/w Rule 8 &9 of the
Security Interest (Enforcement) Rules, 2002 and issued Demand Notice dated 12.01.2023,
calling upon the Applicant/Co-Borrowers / Co-Borrowers in Loan Account. No.APHOHY 00499
(1) M/s GVR Poultry Farms, Sy.n0.340,342, Elimined Village, Ibrahimpatnam, Ranga
Reddy, Telanagana- 501510; (2) Mr. Venkat Reddy Gaddam, Plot No.23-24, Nagarjun
Colony, Ragannguda, Vinjapur, Hayathnagar, Hyderabad -501510, (3) Mrs. Gaddam
Santhosha, Plot No.23-24, Nagarjun Colony, Ragannguda, Vinjapur, Hayathnagar,
Hyderabad-501510, (4) Mr. Gaddam Akash Reddy, Plot No.23-24, Nagarjun Colony,
Ragannguda, Vinjapur, Hayathnagar, Hyderabad-501510.

To repay the amount mentioned in the notice being, Demand notice dated 12.01.2023
Outstanding dues Rs.4,93,94,499/- (Rupees Four Corers Ninety Three Lakhs Ninety Four|
Thousand Four Hundred and Ninety Nine Only) as on 12th Jan, 2023 within 60 days from the
date of receipt of the said notice.

The Borrower /Co-Borrowers having failed to repay the amount, notice is hereby given to the
Borrower /Co-Borrowers and the public in general that the undersigned has taken possession of
the property described herein below in exercise of the powers conferred on him under section
13(4) of the said Act R/w Rule 8 And 9, on this 3rd day of May, 2023.

The Borrower /Co-Borrowers in particular and the public in general is hereby cautioned not to dea
with the property and any dealings with the property will be subject to the charge of the M/S.
HINDUJA LEYLAND FINANCE for an amount Rs.4,93,94,499/-(Rupees Four Corers Ninety
Three Lakhs Ninety Four Thousand Four Hundred and Ninety Nine Only) as on 12th Jan,
2023andinterestand charges thereon.

The Borrower /Co-Borrowers attention is invited to provisions of Sub- Sec.8 of the Act, in respect
of time available to redeem the secured assets.

SCHEDULE OF THE PROPERTY

All that the house constructed on part and parcel of the open plot (bit-iii) admeasuring
802.66square yards, or 671.10 square meters, out of total admeasuring 24 guntas 17 square
yards, or 2921 square yards, forming part of land bearing survey no.41/3 (41/3-3/2), open plot off
land admeasuring 75.83 square yards, (appurtenant land of house bearing no. 7-14) out of 1216
square yards, in survey no.41/3, total admeasuring 878.49 square yards, situated at manneguda
village, ragannaguda gram panchayat, erstwhile under hayathnagarrev.mandal, presentiy under
abdullapurmet mandal rangareddy district, within the registration sub district vanathalipuram.
North: Open plot, South: Open plot, East: Nagarjuna Sagar Road, West: Neighbor's Land

ated = 03-05-
Place : HYDERABAD

AUTHORISED OFFICER

HERITAGE FINLEASE LIMITED

Plot No B3, Survey no. 43 to 46 & 48, Dwaraka Summit,
Kavuri Hills, Hyderabad, Telangana- 500033, India.

POSSESSION NOTICE
Rule -8 (1) (For immovable property)

WHEREAS, The undersigned being the Authonsed Officer of the Heritage
Finlease Ltd, Hyderabad, Telangana, under the Securitization and
Heconstruction of Financial Assets and Enforcement of Security Intarast
Act, 2002 (No.3 of 2002) and in exercise of the powers conferred under
section 13 (12) read with Rule 3 of the Security Interest (Enforcemeant)
Rules, 2002 issued a Demand Notice dated 04.02.2023 calling up on the
borrower(s): 1) Dhana Prabhav Consultancy, Smt. Swarna Latha
Yanala , 2) Smt. Swarna Latha Yanala, 3) Sri Yanala Srikanth Reddy,
So Anantha Reddy, 4) Movva Sal Prasanna Kumar, S'o Rama Rao,
3) Movva Sal Prasanna Kumar, 5/'c Hama Rao, To repay the amount
mentioned in the nolice being Rs., 4414,395/- (Rupees Fourly Four Lakh
Fourteen Thousand Three Hundred and Ninty Five Only) as on
18.01.2023. and further interast al contractual rate with effect from
19.01.2023 with incidental expenses, costs, charges etc thereon within 60
days from the date of receipt of the said notice.

The borrower having falled to repay the amount, notice is hereby given to
the borrower and the public in general that the undnrslqnud has taken
possession of the property described herein balow in exarcise of powers
confarrad on him under Sub-saction (4) of Saction 13 of Act read with Rule
8 of the Security Interest Enforcement) Rules, 2002 on this the 4th day of
May, of the year 2023.
The borrower/guarantor in particular and public in general is hareby
cautioned not to deal with the property and any dealings with the property
will ba 5ul:| acl 1o the charge of the Hantage Finlease Hyderabad, for an
amount nl 8., 4414,395/- (Rupees Forty Four Lakh Fourteen Thousand
Three Hundred and Ninty Five Only) as on 18.01.2023. and furthar
Interest at contractual rate with effect from 18.01.2023 with incidental
axpenses, costs, charges elc thereon
The Borrower's attention is invited 10 provision of sub-gaection (8) of section
13 ol the Act, in re-spect of tima available, to redeam the secured assels
DES HIPTI'CII"-I OF IMMOVABLE PROPERTY : Residantial Vacant Land
200 5q yards aquivalent 1o 167,20 Sq.Mirs located in Rs, No.432/8, 406/
A, F'Ir:}t r‘ﬂo 390, ward No.13, situated at Bachannapat Village & Mandal,
Janagaon District, Vide Sale Dead No, 2074/2021 Date.23.03.2021
Bounded h.{n' MNoarth: Plot No, 389, East: Plot No, 389, South: 30 Feet
i

Kompally, Quthbullapur Mandal Medchal Malkajgm District, Telangana-500014
Ph. No. 08418-232220, 232221. E-mail: Kompally. telangana@bankofmdla co.in

Whereas, The tndersigned being the Authorised Officer of M/STHINDUJALEYCAND FINANCE
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) R/w Rule 8 &9 of thg
Security Interest (Enforcement) Rules, 2002 and issued Demand Notice dated 12.01.2023
calling upon the Applicant/Co-Borrowers/ Co-Borrowers in Loan Account
NO. APHOHYA000020 & TNCPCOC000181(1) M/s GVR Poultry Farms, Sy.no.340,342
Elimined Village, Ibrahimpatnam, Ranga Reddy, Telanagana-501510, (2) Mr. Venkal
Reddy Gaddam, Plot No.23-24, Nagarjun Colony, Ragannguda, Vinjapur, Hayathnagar
Hyderabad-501510, (3) Mrs. Gaddam Santhosha, Plot No.23-24, Nagarjun Colony
Ragannguda, Vinjapur, Hayathnagar, Hyderabad- 501510, (4) Mr. Gaddam Akash Reddy
Plot No.23-24, Nagarjun Colony, Ragannguda, Vinjapur, Hayathnagar, Hyderabad- 501510
To repay the amount mentioned in the notice being, Demand notice dated 12.01.2023
Outstanding dues Loan Account No.No.APHOHYA000020 (Rs.1,81,58,827/-)&
TNCPCOCO000181 (Rs.36,33,034/-) totally Rs.2,17,91,861/- (Rupees Two Crores Seventeen
Lakhs Ninety-One Thousand Eighty Hundred and Sixty-One Only)as on 12th Jan
2023within 60 days from the date of receipt of the said notice.

The Borrower /Co-Borrowers having failed to repay the amount, notice is hereby given to the
Borrower /Co-Borrowers and the public in general that the undersigned has taken possession o
the property described herein below in exercise of the powers conferred on him under sectior
13(4) of the said Act R/w Rule 8 And 9, on this 3rd day of May, 2023.

The Borrower /Co-Borrowers in particular and the public in general is hereby cautioned not to dea
with the property and any dealings with the property will be subject to the charge of the M/S
HINDUJA LEYLAND FINANCE for an amount Loan Account No.No.APHOHYA00002(
(Rs.1,81,58,827/-) & TNCPCOC000181 (Rs.36,33,034/-) totally Rs.2,17,91,861/-(Rupees Twa
Crores Seventeen Lakhs Ninety-One Thousand Eighty Hundred and Sixty-One Only)as on
12th Jan, 2023 and interest and charges thereon.

SCHEDULE OF THE PROPERTY
Property 1: VIDE DOCUMENT NO. 7328/2018, OF BOOK NO. 1, REGD. AT S.R.0
VAANASTHALIPURAM

Allthatthe Piece and Parcel of the Part of Open Land, admeasuring 409 Sq.Yards, equivalent g
341.96 Sq.Mtrs, Out of 01 Acre 10 Guntas in Survey No.41/3-1, (Land within the Compound o
House No.7-13), Situated at MANNEGUDA VILLAGE, ABDULLAPURMET REVENUH
MANDAL, RANGA REDDY DISTRICT,UNDER ERSTWHILE RAGANNAGUDA GRAM
PANCHAYATH, NOW UNDER TURKAYAMJAL MINUCIPALITY, Under Registration Subf
District, Vanasthalipuram and bounded by: North: Remaining Land Belonging to the Vendor
South: Part of Open Land in Survey No.41/3-1 belonging to Mr. Gutha Mahender Reddy and
Mrs. Gutha Kavitha; East: 150-0" Wide Hyderabad to Nagarjuna Sagar Road, West: RTQ
Office,

Property 2: VIDE DOCUMENT NO.9119/2017, OF BOOK NO.1, REGD. AT S.R.0
"VAANASTHALIPURANM

All'that the Piece and Parcel of Open Land bearing Plot No.55, admeasuring 200 Sq.Yards
equivalent to 167.23 Sq.Mtrs, in Survey Nos.317 to 322, Situated at RAGANNAGUDA H/o
TURKAYAMJAL VILLAGE, ABDULLAPURMET REVENUE MANDAL, RANGA REDDY
DISTRICT, UNDER ERSTWHILE RAGANNAGUDA GRAM PANCHAYATH, NOW UNDER
TURKAYAMJAL MUNICIPALITY, under Registration Sub District, Vanasthalipuram
and bounded by: North: Plot No.25 South: 30-0" Wide Road, East: Plot No.54
West: Plot Nos.56 & 57,

Place : HYDERABAD AUTHORISED OFFICER

!© Piramal

Piramal Capital And Housing Finance Limited

(Formerly Known as Dewan Housing Finance Corporation Ltd.) CIN:LE5310MH1984PLC032639
Registered Office: Unit Mo.8D1, &th Floor, Piramal Amiti Building, Piramal Agastya Corporate Park,
Karmani Junction, Opp. Fire Station, LBS Marg, Kura (Wast), Mumbai-400070=T +51 22 3802 4000

Branch Office: D.Mo.7-1-615, 616 & 617/4, Imperial Towers, 4th Floar, Ameearpet Main Road, Hyderabad-5300016, Telangana

Contact Person: 1. Durga Vijaya Prasad Vanacharla- 84973330003, 2, Ramana Rao- BB482T1633, 3. Rohan Sawant- 8833143013

E-Auction Sale Notice-Subsequent Sale

2Bl
Bank of India it

DEMAND NOTICE Notice U of the SARFAESI Act,

Al of you the under mentioned parties are hereby informed proceedings against each of you under
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and the notice under
Section 13 (2) of the Act sent to each of you separately by Registered Post ACK not received. Hence you are here by called
upon to take notice to pay the outstanding amount within 60 days from the date of this publication, failing which the Bank will
proceed against the below mentioned property to realise its dues with interest and costs as contemplated under the Act,
Needless to mention that this notice is addressed to you without prejudice to any other remedy available to the Bank.

Name and Address of Date of NPA/l - 5 1 ount Description of the Property

Borrower/ Guarantor Demand | ctanding | AT That Tlat no. 40T Tn fourth floor with columns,
Borrower- Sri Dandu Varhala|  Notice beams and roofs admeasuring 1235 S.Ft. of super
Raju, Flat No.401, 4th Floor, Rs.8,97,673.74 | built up area including common area along with an
Emerald Residency, Block-B,, NPADate: | i interest | undivided share of land admeasuring 26 sq. yards
Sy.No. 105/F (Part), Kompally-| 01-05-2023 @9.55% | out of total land of 1240 sq. yards in the building
500014. Guarantor:- Mr., Demand | (0.20% above | complex 'EMERALD RESIDENCY', Block B (vide
Satyalinga Prasad Kata, H.No.8-| Notice: | BOIRBLR) p.a. | HUDA file No. 8919/P4/H/98 dated 22-09-1999) in
41/2, NCL Colony, Petbasheerabad,| ¢2-05-2023 from Survey No.105/F (part), situated at Village
Jeedimetla-500014. 01.05.2023. | Kompally, Mandal Quthbullapur, Dist. Ranga Reddy.
Date: 07-05-2023, Place: Hyderabad

Sd/- Authorised Officer, Bank of Indial

Wide Hoad at: 25 it Wida Road

Date : 04-05-2023, Authorized OHlicer

Place : Hyderabad HERITAGE FINLEASE LIMITED
FORM A

PUBLIC ANNOUNCEMENT

e Insolvency and Bankruptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

) fincere |F'UBLIC NOTICE FOR CHANGE OF BRANCH ADDRESS

This is to bring to the General Public and Customers of Fincare Small Finance Bank Limited, that the address
of following branch will be changed. Al accountsransactions currently maintained at the branch will remain the same.
The details of the old vis-a-vis new address of the location along with effective date of change is enclosed with notice
as Annexure-A, Customers are requested to contact the Branch Manager/visit the new location for their fransactions

For more information, please visit us or contact Branch Manager of following branch. The contact number of
Branch Manager is provided in the Annexure-A attached with this notice. Fincare Small Finance Bank Limited.

"Annexure-A"

Etfective Date]
No.| Branch te] ot Change of 0id Address New Address Contact No.
Address
.| VKOTA | AP |10-06-2023 | Ground Floor,Door Mo - 6-772, K G | Ground  Floor, D.No.6-523, |6861057303
- 10478 F Road, V.Kota, Chittoor Dt-517424 | Kuppam Road, V.Kota, Chittoor
Dt - 517424,

For The Attention Of The Creditors of SRI RAGHAVENDRA FERRO
ALLOYS PRIVATE LIMITED

RELEVANT PARTICULARS

11 Name of corporate debtor | Sri Raghavendra Ferro Alloys Private Limited

2: Date of incorporation of corporate debtor; 02-08-2004

3| Authority under which corporate debtor| R O C, Hyderabad
is incorporated / registered

THE KARUR VYSYA BANK LTD. |
Asset Recovery Branch, 5-8-356 to 362, Il Floor, Chirag Ali Lane,
Abids, Hyderabad-500001. Tel: 040-23206065

Eh l!l!n.r\frlrl I-lmll

4| Corporate Identity No. / Limited Liability| U27109TG2004PTC043803
| Identification No. of corporate debtor

5| Address of the registered office andi 19-99, Vasavi Nagar, Nakrekal
principal office (if any) of corporate debtor| Nalgonda -508211,Telangana

6 Insolvency commencement date in| 1st May,2023 (Copy Of Order Received By
respect of corporate debtor | IRP On 4th May, 2023)
71 Estimated date of closure of insolvency| 27th october, 2023 (180th day from the

resolution process date of commencement of insolvency
Resolution Process)

8/Name and registration number of the | SREEDHAR NUKALA,
insolvency professional acting as interim | Registration Number: IBBI/IPA-001/IP-
resolution professional |P00432/2017-18/10755

9/Address and e-mail of the interim|#0-3-252/A/8&9, Flat No:203,Mount Castle
resolution professional, as registered | Apts, Erramanzil Colony, Near Taj Deccan,
with the Board Hyderabad - 500082.
Ph: 9848146369
Sreenuka_1@yahoo.com

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and|
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
immovable property mortgaged/charged to the Secured Creditor, The Karur Vysya Bank Ltd, the constructive possession off
which has been taken by the Authorised Officer of The Karur Vysya Bank Ltd., Secured Creditor, will be sold on "As is where is",
"As is what is", and "Whatever there is" on 15-06-2023 for recovery of Rs.16,63,64,290.07 paise (Rupees Sixteen Crores Sixty|
Three Lakhs Sixty Four Thousands Two Hundred Ninety and Seven paise only) as on 30-04-2023 and subsequent interestl
thereon, costs etc is due to the The Karur Vysya Bank Ltd, Hindupur Branch, Secured Creditor from Borrower: (1) M/s Palla
Silks Private Limited, Rep by its Director: Mrs. Palla Lakshmi, D.No.27-7-368, Near Panduranga Swamy Temple, Muddireddy Palli,
Hindupur- 515201, (2) Director, Guarantor & Legal heir of Late Ashok Kumar Palla: Mrs. Palla Lakshmi, W/o (Late) P. Ashok
Kumar, D.No0.27-7-15, Near Panduranga Swamy Temple, Muddireddy Palli, Hindupur-515201. (3) Guarantor: Mr. Palla]
Lakshminarayana S/o (Late) Palla Nagaiah, D.No.27-7-17, Near Panduranga Swamy Temple, Muddireddy Palli,Hindupur-515201.
(4) Corporate Guarantor: M/s. Palla Infra and Realty Private Limited, Rep. by its Managing Director: Mr. P.Lakshmi Narayana,
Office at D.No.4-1-65, Railway Station Road, Hindupur-515201. (5) Corporate Guarantor: M/s Palla Textiles Pvt Ltd., Rep. by its
Managing Director: Mr. P.Lakshmi Narayana, Office at D.No0.27-7-17/1, Near Panduranga Swamy Temple, Muddireddy Palli,
Hindupur- 515201. (6) Legal heir of (Late) Mr. Ashok Kumar Palla: Master. Palla Lakshmi Dharan Rep by its Mother Mrs. Palla]
Lakshmi, D.No. 27-7-15, Panduranga Swamy Temple Street, Muddireddy Palli, Hindupur-515201. (7) Legal heir of (Late) Mr.
Ashok kumar Palla: Master. Palla Prasun Tej Rep by its Mother Mrs. Palla Lakshmi, D.No.27-7-15, Panduranga Swamy Temple,
Street, Muddireddy Palli, Hindupur-515201. (8) Legal heir of (Late) Mr. Ashok Kumar Palla: Mrs. Jaya Bharathi.P, W/o Mr. Pallaj
Lakshminarayana, D.No.27-7-17, Near Panduranga Swamy Temple, Muddireddy Palli, Hindupur-515201.

[10/Address and e-mail fo be used for|#6-3-252/A/8&9 Flat No:203,Mount Castle
correspondence with the interim|Apts, Erramanzil Colony, Near Taj Deccan,
resolution professional Hyderabad - 500082. Ph: 9848146369

cirp srfapl@gmail.com

DESCRIPTION OF THE IMMOVABLE PROPERTIES

Tré'Last date for submission of claims | 18-05-2023

12| Classes of creditors, if any, under]| Not Applicable
clause (b) of sub-section (6A) of sec-
tion 21, ascertained by the interim
resolutlon professional

13lNames of Insolvency Professmnals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14/(a) Relevant Forms and | (a)Weblink:
(b) Details of authorized representatives| https://ibbi.gov.inhome/downloads
are available at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the SRI
RAGHAVENDRA FERRO ALLOYS PRIVATE LIMITED on 1st May, 2023 (copy of
order received on 4thMay, 2023).
The creditors of SRI RAGHAVENDRA FERRO ALLOYS PRIVATE LIMITED, are
hereby called upon to submit their claims with proof on or before 18th May, 2023 to
the interim resolution professional at the address mentioned against entry No.10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No.12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class in Form CA.
The submission of proof of claims should be made in accordance with Chapter IV
of the insolvency and Bankruptacy Board of India (Insolvency Process for Corporate
Persons) Regulations, 2016
Submission of false or misleading proofs of claim shall attract penalties.
SREEDHAR NUKALA (Insolvency Professional)
Registration Number: IBBI/IPA-001/IP-P00432/2017-18/10755
AFA Valid till 29.11.2023
Interim Resolution Professional in the matter of
SRI RAGHAVENDRA FERRO ALLOYS PRIVATE LIMITED

Date:7th May, 2023

PROPERTY NO.1: Commercial Land and Building as OFFICE PREMISES situated at Sy.No.180-4, D.No.27-7-368,369,370 (Old),
D.No.27-7-8 (New), 27th Ward, Muddireddy Palli, Hindupur-515201, with total extent of 240.17 Sq.Yards, standing in the Name off
Mrs. Palla Lakshmi and Mr. Palla Ashok Kumar is bounded by: Item No.1: Total Extent of site is 355.11 Sq.Yds: Measuring:
East to West: 39 Feet; North to South: 34 1/2 Feet; Item No.2: Total Extent of site is 149.5 Sq.yds: Measuring: East to West:
68 Feet; North to South: 47 Feet; [Total extent of both Item No.1 & 2 is 504.61 Sq.yds out of which 264.44 Sq.yds has been|
gifted to Mrs. Palla Lakshmi. Finally, the remaining extent is 240.17 Sq.yds or 2171 Sq.feet]. Boundaries: East: House
Belongs to Subbaiah; West: Road, North: House belongs to the Applicants; South: Road

RESERVE PRICE: Rs.2,07,00,000/-; EMD: Rs.20,70,000/-; INCREMENTAL BID AMOUNT: Rs.2,00,000/-

PROPERTY NO.2:- Residential Land and Building cum Godown at 186-2A, D.No.27-5-234, 27th Ward, Kotnuru Grama Polam, Muddireddy
Palli, Hindupur-515201 with Total Extent of 291.6 Sq.Yards standing in the Name of Mr. ASHOK KUMAR PALLA is bounded by:-
East: House of Ramanjamma; West: Road and open space belongs to Temple, North: Road; South: Property belongs to Applicant.

PROPERTY NO.3:- Vacant Land cum A.C. Sheets (Non Agri) situated at Sy.No.357-2B1, 357-2B2, D.No.27-8- 566/33B D.No.27-8
566/33C, 27th Ward, Muddireddy Palli, Kotnuru Grama Polam, Hindupur with an extent of 20. 75 Cents or 1004.30 Sq.Yds or 9038.7 Sq.F
standing in the Name of Mr. ASHOK KUMAR PALLA is bounded by: East: Road, West: Road, North: Road, South: Government Property.

RESERVE PRICE: Rs.1,80,00,000/-; EMD: Rs.18,00,000/-; INCREMENTAL BID AMOUNT: Rs.2,00,000/-
PROPERTY NO.4:- Vacant Land with Shop Rooms (Non-Agri) situated at Sy.N0.404-2A, 26th Ward, Penukonda Road, D.No.

26-4-1212(0ld), D.No. 26-4-1205/6(New), BESIDE IOC PETROL PUMP, Hindupur-515201, with an Extent of 1028.44 SQ. Yards|
or 9256 Sq.Ft or 21.3 Cents, standing in the Name of M/s. PALLA TEXTILES PVT. LIMITED is bounded by: East: Open space
of P.Raja; West: Road; North: Property belongs to Vendor; South: Road.

RESERVE PRICE: Rs.5,04,00,000/-;

EMD: Rs.50,40,000/-; INCREMENTAL BID AMOUNT: Rs.2,00,000/-

For detailed terms and conditions of the sale, please refer to the link provided in our Bank's/ Secured Creditor's website i.e. E-Auction
website: http://bankauctions.in/. Our Head Office Address: M/s. 4Closure, Block No.605 A, 6th Floor, Maitrivanam
Commercial Complex, Ameerpet, Hyderabad-500038. Name of the Co- Ordmator Contact Details & e-mail id's: Contaci]
Name: Mr. Subba Rao, Mobile: 8142000061, subbarao@bankauctions.in. Land line: 040-23736405. Mobile: 8142000062/66,
and info@bankauctions.in

Please contact: Asset Recovery Branch, Hyderabad: Sri N.Venkata Sesha Giridhar - Chief Manager - 91000 72161,
Sri CH V D Prasad - Senior Manager - 99088 53192.

Tirupati BBU Head : Mr. A.Venkataraghu: 7337574874, Hindupur Branch Manager: Mr. B.Prem Kumar: 99599 88591

Statutory 30 days' Notice under Rule 8(6) of the SARFAESI Act, 2002

The borrower/s and guarantor/s are hereby notified to pay the dues as mentioned above along with up to date interest and ancillaryj
expenses before the date of e-Auction, failing which the Schedule property will be auctioned/sold and balance dues, if any, will be
recovered with interest and cost.

Date: 06-05-2023, Place: Hyderabad Sd/- Authorized Officer, The Karur Vysya Bank Ltd.

Place: Hyderabad
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DATE OF E-AUCTION: 23-05-2023, FROM 1100 AM. TO 2.00 P& WITH UNLIMITED EXTENSION OF 5 MBNUTES EACH|, LAST DATE OF SUBMISSION
OF BID- 22-05-2023, BEFORE 4. 00 PIM.

TERMS AND CONDITIONS OF THE AUCTION:
The zale shell be subfect o the termes & condilions as describad below:-

1. The asselwill el be 2ol below the rezere prca, 2. |ncase of single bidder, the bidderpurchases bas o bd with an minimen increment amount of
Rs. 100000 for proparty ugha 3or BP & More than 3 Cr (Proparly Resensa Price (RP) bid increment amound will be Bs. 1,000,000} 3. Auchon'bidding
shall caly by “oniine electronic mode” theowgh the websiSe of the senice provider i.e Company MNeme: Mis, 4Ciasure, Name of Representative ; Mrs
Rekha Kiran; Contact Number -3142000030; Site :hitps.Wbankauctions.in', 4. Care has baen taken to include adequate particulars of Secured Assets
in the Schedule herein above, The Authorized Officer shal not be answerable for amy eror, misstatement or omission i this proclamation. 5. The
infanding bidders ar advisad fo go thraugh he ponal Attps:ban kauctions.ind for datailed tanms and conddions for e-duchion sala before submiling
their bids and |aking part in the e-Auction sale pracesdings and conlact the respactive Authorzed Oficer for fhe concamed property as menltioned
herein abowe against the property, €, Auction shell commence at one increment above the Reserse Price and bidders shall be free o bid amang
themselves by improving thedr affer with minimum ncremental amount stated hesein above, T, 10% Eamest Money Deposi (EMD) DD shald be
depoztad anor before 22405-2023, bafore 4:00 P, 1o the desigrated Branch in favour of Piramal Capital & Housing Financa Limited” along with fully
filled bid farm and TardanSaalked BidtOffarin the prescrbisd tender Torms alang KYC. a) Sedf altesbad true copy of idanity Card canlaning Phofograph
gnd Residential Addrass and PAN card of the intending biddar, issued by Gavt. of Indis. Qnginal of the document should be made avedabia for
venification by the concemed Autharized Cdficer, b Intending Bidder's Mobile Number and E-Mail address, B, The infended bidders who require
assistance in creating Login 1D & Pessword, uploading data, submitting bid. training on e-bidding procass ele., may contact brs. Rekha Kiran; Contact
Wb A142000060, Help Line E-rmail I0: Infofibankauctons.in and For any propesty nalated query may contact PCHFL Authorised Cificer-Durga
Vijeya Prasad Vanachara - B4833 3000 during 1he office haurs on any wirking days. 9. In casa of stay of sale or Recovary proceadng by any superior
court of competant jurisdiction, the suction may either ba postponedizanceliad in compliance of such arder, without any further nolice and the parsons
participating in the sshe shall hawe no right 1o claim damages, compensation or cost for such pesiponementcancellasion eiz, 10. Only thess bidders
haolding valid uger 1D and Password and confirmed pa‘,-rr-enln:;f EMD through Demand Drafl shall be permitted to particpate inthe onling e-auction, The
Authonzed Officer raserves tha dght Lo accap! or rejeclany or al bids. Further, the Suthonzed Cllices reserves ha rght b poslpone or cancel or adjourn
tr disconbnue the Auclion or wary the ferms of the Auwction 81 any Bme bafore cancluson of tha Auclion pracass, withoud assiqning any redsan
whatsoever and his decision in this regand shall b2 final, 11. Tha succassful bidder shall have to pey 25% of the purchase emaunt immediataly within 24
haurs (including Eamest Money Already paid) from knocking dosn of bid in hisfhear fevor, in the same mode a5 sipulated in dause 7 sbove. The
balance of the purchase price shall have tobe pasd in the same mode az stipulated in clause T above within 15 days of acoaplancelconfirmation of sale
conveyed b them. In case of defaull, a3 amoums depasited 1l then shall ba Tadeitad including earmas! maney deposil. 12, Meagre deposil of 25 % of
the Sale Price shal nod anlille the successiul bidder ta get the sale confirmead i his favawr, Zale shall be subjach fo barmes and candibions applicable fo
this e-guciion nodice and confimation by the secured creditor ie that efiect, 13, The EMD (without interest] of the unsuccessiul bidder will be retumed
on Jrd day ofthe closure of the e-awction sale proceedings. 14. During e-auction, in case any bidis placed in the tast & minutes of the closing Sime of the
Ayction, the dosing Ume shall automalically gel extended for ancther 5 minutes. 15 The sale is subject Lo final confirmation by the PCHFL. In case if
the borrewarguarantons pays tha lolal Cubsianding dus 1o the PCHFL bafare the Dale of Auclion, then guction sale may ba cancelad al (he descralion
of PCHFL. 16. All statutory dussdatiendant chargesiather dues including registration charges, slamp duly, faxes ste, shall have ta be bome by the
purchasar. 17, The Sale Cenificele shall be issued ta the highest successhul bidder and in the same name in which the Bid iz submitted. 18, The
property s sold on *As is where” and °As is what Is” basts and the Authorized Officer or the PCHFL shall not be respongible for any charge, lien,
gncumbrances, or any other dues to (he govemmenl or anyone alse in rezpect of proparlies E-Auctioned. The intending Bidder is advesed to make Bair
tran mdependent inquiries reganding b encumbrancas, search resulls and clher revanua reconds nalating b lhe proparly meluding slalulory lizbilties
gmears of propery fax, electncly dues eic. ard shall safisfy themsslves before submiting the Bid, 19. Propedias as menfiansd sbove can be
inspected by the prospective bidders &1 the site with the priar appointment of concarmead Branch Manager or Authorized Officer or any other officer
ideniified for the purpase, from 1148, 10 3 PM, on any warkng day before 22-05-2023. 20, PCHFL reserves it right to acceptineject any or 3 of the
offeniz] or bidls) 50 recaived or cancel the sake wilhaul azsigning any reason therssl. 21, In case there is any discrepancy faund in Publication of
Yematular Version o English Varsion then in such casa English Versaon will b2 considared for tha purposs of interpratalion. Baddngin the final minuies
gnd seconds should be avgidad in the biddars own interest. Meither PCHFL nor Service Provider will be responsible for any failure/lapse [ Power feilurs
Intemned felure esc.) on the part of the vendor, In arder to prevent such situation bidders are requesied fo make &l the necassary arrangements |
altermabves such as backup powesr sUpDly elc requered 50 that ey are abde 1o present such stualion and continue o paricipate i the auchon
successiuby, 22 1t shall be the responzibiity of Ihe sucoasshul bidder ko ramil thie TDS & 1% as applicable w's 154 1-4 i the aggregate of the sums
crediled or pad for such consaderation is Rs. 50 Lakhs ar more. TDS should be fiked anline by filling farm 2608 & TDE carlificate to be isswad in form
16B, The purchaser has 1o praduca the proaf of having depasited the income tax inlo the gowernmend accountwihin 15 days of e-auction
STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESIACT TO THE BORROWER/GUARANTOR | MORTGAGOR

The above mentoned Bormowen'Guarantor are hereby noticed 1o pay the sum & mentioned in section 13(2) notice in full with accrued interestill date
before he dale of auction, failing which proparty wil b auchonedizold and balance dues if any will be recovered wilh inferesl and cost from
barrawerguaranior,

Place : AR, Date : 071052023 Sdi- [Authorsed Officer| Piramal Capilal and Housing Finases Lbd
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